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SHRI KRISHNA CHANDRA HAL-
DER: We find that the achievement of 
the Five Year Plans is the growth of 
unemployment and poverty. To re-
move unemployment and poverty. 
will Government provide necessary 
funds in the Fifth Plan? 

SHRI BALGOVIND VERMA: 
l..,onomic growth is being reoriented. 
I may tell the hon. member that in 
the Fifth Plan we are going to take 
up ~o many th'ings and we have al-
ready begun. During 1972-73 we had 
made provision for more than Rs. 26 
crores in the States sphere and near-
ly Rs, 0,50 crores for Union Territo-
ries with the hope that equal amounts 
would be added by the States and 
Unio'1 Territories respectively and 
they would create 3.70 lakh job oppor-
tunities. 

Then again, spec1al measures have 
been taken whereby Rs. 100 crores 
have been set apart in 1973-74. State 
Ministrie<; asked to prepare their 
plam, They have already done so 
and those plans have been approved 
by the Planning Commission. They 
are going to lUnch their schemes 
wh('rcby a very substantial number 
of, . 

MR. SPEAKER: Say 'We are pro-
viding sub~t3ntial sums for tt'. Do 
not Plake long s,peeches, 

Strike Notice by Calcutta Importers, 
Exporters and Clearing Agents Em-

ployees Union 

·264 SHRI SAMAR aURA: Will 
the Minister of LABOUR be pleued 
to state: 

'r·· . 

(a) whether CalcIltta Importers, 
Exporters' and Clel!riDl ,Apnts· Em-
ployees' Union Cave notice of contl-
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auoull mike from the 23rd Novem-
ber,1m; 

(b) U 10, the issues m1lO1ve4 in the 
Itrike noUce; 

(c) whether the matter has been 
discussed with the Ministry of Ship-
ping to meet the legitimate demands 
of the employees by convening a Con-
ference of the management of the Un-
porters and exporters firms· concerned: 
and if so, the outcome of auch an 
effort; and 

(d) if not, whether Government 
propose to take steps to avert the 
threatened srt'ike by finding a reason-
able solution of the issues raised by 
the Union? 

THE DEPUTY MINISTER IN THE 
MINISTIlY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes, Sir. 

(b) Th8 strike notice related to 20 
demnnds. A statement giving a list 
of thes.e demands is laid On the Table 
of the House. [PLaced in Librarv. See 
No. LT-5853/73]. 

(c) and (d). No discu..~on was held 
with the Ministry of Shipping and 
Transport, ae they were not directly 
concerned. Conciliation proceedings 
were, however, held by the Assistant 
Labour Commissioner (Central), Cal-
cutta on 16th, 20th and 22nd Novem-
be':, 1973. As a result individual aet-
tlf ments were reached with twenty 
employers and some more employers 
are expected to enter into settlements 
The union has, therefore, deferred 
the strike by a fortnight. 

SHRI SAMAR GUHA: The Govern-
ment always accuses us of provokin, 
or inciting strikes, but I can tell the 
Government that recently they had 
their annual conference whiCh I had 
the opportunity to open, and where 
we requested them not to resort to 
.trike, "nd adopt all the legitimate 
means to redress their il'ievances. On 
the basla of that, they deferred their 
strlke. I want to know tram the GoY-
erDIP8nt whethel' it Is a :fact that the 
bnparten, exporters and eleariJJlI: 

agents have in the public sector have 
Dne set of pay-scales and other ben .. 
fits, whereas in the private s,ector they 
have a different pay-scale. The Min-
ister just now mentioned that only 20. 
employers have agreed to some un-
derstanding with the workers there, 
and the others are refusing, as are-
s.ult of which not only the security of 
their service is in danger but they 
are not getting any benefit whatso-
ever. In view of this fact, may I 
know whether the Government w'ill 
try to equate the benefits given by the 
public sector employers with the· 
benefits given to the employees doing 
similar work in the private sector 
who are now getting les!\ emolu-
ments? 

SHRI BALGOVIND VERMA: The 
matter is under conciliation and there-
fore I do not want to say anything 'in 
the House now. 

SHRI SAMAR GUHA: My seco~d 
question is whether, in case the repre-
sentatives of these unions want to see 
the Mini"ters of the Central Govern-
ment and seek their advice and guid-
ance in the matter to settle their pro-
blems, they will agree to that course. 

SHRI S. B. GIRl: Mr. Speaker, Sir, 
may 1 know from the hon. Minister 
whether the Ministry has gone into 
the question of the service conditions 
of the employees both in the private 
and the public sectors in view of the 
demands placed by these workers? 
The Mmister says there 'is concilia-
tion going on. But if there is a dis-
crimination between the public aec-
tor workers and the private sector 
workers in respect of service condi-
tions. may I know what steps will be 
the Labour Ministry take in that res-
pect? 

MR. SPEAKER: It I a very specific 
question. 

SHRI SAMAR GUHA: That Is tM 
main queBtion . 

MR. SPEAKER: He is Mr. Giri, and 
you are Mr. Samar GuhL If the 
question has BODle releV1lJlC7 eertaJn-. 
1)' r would 'accept it; bat for 7OU. I 
!:Jave to sllout ana cry, and in the 
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meanwhile' you Ire already up. I in-
vited his attention, and It is 'up to him 
to accept ('or not to accept it. 

SHRI S. B. GIRl: Shall I repeat the 
4luestion? 

MR. SPEAKER: Mr. Samar Guha 
is holding it as relevant, and 1 allow 
it. 

SHRI BALGOVIND VERMA: We 
make no difference betweeh the pub-
lic sector and the private Bector. We 
are doing our best and conciliation 
proceedings are going on' by the As-
sistant Labour Commissioner (Cent-
tral). Calcutta, and we hope there 
will be a settlement. 

SHRI S. B. GIRl: May I know 
whether it is not a fact that there I. 
discrimination between the public sec-
tor and the private sector workers in 
respect of their service conditions? 
The discrimination is there. How 
does the Government hope to 1II0Ive 
the problem? That §s what I asked; 
he has not answered. 

SHRI BALGOVIND VERMA: There 
are hundred employers. Out of them 
26 settlements have taken place. We 
are taking the rest in hand and we 
are sure they will come round. 

SHRI SAMAR GUHA: Is there dis-
erim1nation in the eervice conditions 
of the private eector employees and 
the public sector employees? That 
was the important question. I did not 
insist. When my hon. friend asked 
and the hon. Minister is evading the 
quest.ion, I thought this should be 
taken up. 

MR. SPEAKER: He was asking that 
question. Till the time he stood up, 
you were fully satlsfted; you never 
raised it. Now he ill ~tisfted and you 
are raising It. 

smu SAMAR QUHA: He 11 not 
tatisfted. 

SHm DINEN SHATTACHAlt~; 
Is it a fact that grievances about the 
different conditions of service of the 
clear1ng agents employees and the 
stevedors employees in Calcutta, Mad-
ras and Bombay are there, about ler-
vice rules, pay scales, other facilities. 
etc. Ha~ the Government any scheme 
to hring in legislation so that there-
may be uniform conditions in all the 
docks and ports in the country? 

SHRI BALGOVIND VERMA: It i8' 
a &eparate question. 

SHRI DlNEN BHATTACHARYYA: 
Kindly see the statement. The griev-
ances are with regard to pay scales 
and service conditions. Once you: 
compare the service conditiorts in Cal-
cutta and Bombay you will find the 
diff~rence. 

SHRI BALGOVIND VERMA: Most 
of the employers where this- concilia-
t'ion had taken place have come-
round. They ha\Oe agreed in princi-
ple to follow the service rules and 
other conditions prevalent in Bombay. 
In course of time when these conci-
liations have taken place they will 
come round; they will adopt the same-
prol:edure which is in Bombay. 

SHRI DlNEN BHATTACHARYYA: 
When the s,tevedors of Calcutta rais-
ed the demand for bonus, the employ-
ers there conceded, From Bombay 
came the objection. Why don't you 
bring uniform service conditions? 

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): 
Bonus in Calcutta is decided by nego-
tiation between the parties concerned. 
Bonus at Madras is also settled by 
negotiation!\ ibetween the parties con-
cerned. When conciliation proceed-
ings are lOing on before the con:cilia-
tion officer, we do not want to ex-
press any view or comment On this 
question. WE expect the conciliation 
proceedfn,s will' be over lOOn. If 
there are dlftlcultles· the matter will 
be ,one Iil detall to see what reme-
dial aetton, CST '- 1iII1ieQ;. 




